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" CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI BENCH.
0.A. No.550f 200S.

DATE OF DECISION : 11.04.2005

Shri Bibekananda Chakraborty ‘ ' - APPLICANT(S)
- Mr.M.Chanda - . ADVOCATEFOR THE
| | - APPLICANT(S)
- VERSUS -
- GM(P), NFRailway & Ors. - RESPONDENT(S)
Mr.S.Sanna for Railways. ADVOCATE FOR THE
- " RESPONDENT(S)

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON’BLE MR. K.V PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see l:hé judgment?
2. Tobe réfen*eci to the Reporter ‘qr not 2 |
* . ‘ 3. Whether their Lordships wish to éeé the fair copy of thé judgment? - NO |
| 4. Whether the judgment is to be circulated to the other Benches? ~ ;7

7

Judgment delivered by Hon’ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH |

Original Application No. 55 of 2005.
Date of Order: This, the 11th day of April, 2005.
THE HON'BLE MR. Jusncﬁ G.SIVARAJAN, VICE CHAIRMAN.
THE HON'BLE MR. K.V. pMLADAN, ADMINISTRATIVE MEMBER.

Shri Bibekananda Chakraborty
S/ o Shri Kushal Kr. Chakrabory
‘Helper-II
O/ o The Sr. Section Engineer {Telecommunication)
N.F.Railway - o '
* Lumding. | ..... Applicant.

By Advocates S/ Shri M.Chanda, G.N.Chakraborty, S.Choudhury &
S.Nath. , . ‘ |

Versus -

1. The Union of India
- Through General Manager (P)
- N.F.Railway
Maligaon
Guwahati-11.

2. TheDivisional Railway Manager
N.F.Railway
Lumding.

3. The Divisional Manager (P) -
N.F.Raﬂw:iy :

Lumding.
Respondents.

I3

- By Mr.S5.Sarma, counsel for Railways.

ORDER(ORAL)

SIVARAJAN, J{V.C):
This application is filed by the son of one Shri Kushal Nath

Chakraborty a]leg{ng that his request for gi\;ing him appointment on

comi:&ssionate ground as Group ‘C’ employee has not yet been



2

considered. It is the case of the applicant that in stead of af)pointing himin.
Group ‘C’ post he !&as given a'Craup ‘D’ post and that his juniors whe
were appointed in Group ‘D’ posts were considered for appointmmf in
Group ‘C’ post and were given postings. Mr.MChanda,Acounsel for the

apé]ica.nt submits that the Tribunal in the above circumstances had

: dxrected the respondents to consider representation dated 9.2;2005

submitted by the applicant, but now the applicant has received a

 communication dated 24.3.2005 from the respondents stating that the

concerned case file wherein the relevant papers in regard to the
employment of Group ‘C’ were kept, has been seized by the Vigilance and

that on receipt of the seized file from the Vigilance Authority the merit of

~ his case shall be considered as pexi rules. Mr. M.Chanda submits that in the

circumstances respondents may be directed to obtain .the concerned file
from the Vigﬂance Department at the earliest ané to dispose of. ihe'
reéresmtaﬁon dated 9.2.2005 .submitted by the applicant on merit in
regard to his posting in Group ‘C’ within a time fra:me,.

2. We have also heard Mr.SSarma, learned counsel appearing for the

' RajlwaYS. S'ince" respondents have mnow stated that applicant’s

representation will be considered on merit as soon as the records are got

back from the Vigilance Authority, the respondents are directed to take

| expeditious steps for getting back the relevant file from the Vigilance -

Departnient, if the applicant himself is not involved in any vigilance case,

at the earliest and to consider the case of the applicant for appointment in

, : | | N
- Group ‘C’ post as expeditiously as possible within a period of two months



o

from the date of receipt of the records from the vVigiIanc;e Department as
~ directed hereinabove.

The application is disposed of as above.

.9 )
A

E"’?RA’M | |
( K VPRAHLADAN ) . (GSIVARAJAN)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL AD.MIAESTRAT—IYE TRIB@NAL

GUWAHATI BENCH: GUWAHATI

—p
0O.A. No. 56 2005

Sri B;bekananda Chaigaborty
-Vs-
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

16.07.1996-

17.11.1996-
19.11.1996-

29.04.1997-

17.07.2000-

26.07.2600-

17.07.2001

49.02.2003

Shri Kuéhal Nath Chakraborty, father of the applicant, who was a Railway
employee retired on invalid pension due to medical unfitness. The
applicant being elder son, applied for compassionate ground in Group-II
category.

Applicant appcarcd in the sﬁitability test (written).

Applican! appeared in viva-voce test and accordingly empanelled” for
appointment on compassionate ground 10 a Class-TI post.

Respondent No. 3 vide his Ietter dated 29.04.97 sought option of the
applicant for appointment in Group-D category post since vacancy in
Group-III categorv was not available. However the applicant did not
submit his option for Group-D post. : - {Annexure-IT)

Respondent No. 3 again sought option of the applicant for appointment on

compassionate ground in a Group-D post either for temporary or for

permanent absorption to the cadre of Group-D post.  (Annexure-111)
Apph'cant submitted his option for temporary appointment to the Group-D
post within the stipulated time, keeping it open that his case is liable to be
considered as and when Group-C post is available as per assurance of the
respondents. {Annexure-IV)
The railway department appointed the applicant (0 a group “D” post as a
Khalashi. + { Armexure-V)
The applicant submitted two nos. of representations to the résponden’rs

no.2 and 3 for appointment to the applicant on compassionate ground,

Growp N w;_w%,v7 . { Annexure-V)

SABelravannd pn MMJ&% "
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PRAYERS

Under the facts and circumstances stated above, the applicant humbly prays that

Your Lordships be pleased to admit this application, call for the records of the

* case and issue notice to the respondents to show cause as to why the relief(s)

scught for in this application shall not be granted and on perusal of the records '

and afier hearing the parties on the cause or causes that may be shown, be pleased

to grant the following relief(s):

‘'hat the Hon’ble ‘Iribunal be pleased to direct the respondents o consider and

" appoint the appiicant in Group-‘C’ post on senigrity and priority basis on

compassionate ground with immediate effect, in the Hoht of the selection and the

panel already declared earlier.
Costs of the application.

Any other refief(s) to which the aﬁalicant is entitled to as the Hon'ble Tribunal

miay dzem fit and proper.

" Interim order praved for.

During pendency of this application. the applicant prays for the following interim

ralief: -

That the Hon'ble Tribunal be pleased to observe that pendency of this application

shall not be a bar to the Respondents to consider the case of the applicant for

s

appointment in Group-‘C

To direct the respondents to consider his representation in.accordance with law as

an interim measure.

N\

S22 edcomann oo Dlmkwﬁaa@ -’.\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case : 0. A. No /2005
Shri Bibekananda Chakraborly. Applicant
- Versus —
Union of India & Others: Respondents.
SL. No. i  Annexure | Particulars Page No.
01, - Appﬁcation , 1-9
02. ! - Verification —TA10-
03. 1 A Copy of the letter dated -11-
16.11.1996.
L ,
04. ; I A Copy of the letter dated - -12-
29.04.1997.
05. m A Copy of the latter dated -13-
17.G7.2000 ’
6. | v A Copy of the option letter dated 14
26.07.2000. '
: !
07. AY A Copy of the order dated f -15-
17.7.2001, |
08. i Vli(series) | Copies of the reprcséntations dated 16-17
9.2.2005. '
Filed by
) ‘ ' " ¢
s
Date Q%.2.2005 Advocate ‘

Biheleomomdo, Chaes abor b~
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application undcr Scction 19 of the Administrative Tribunals Act, 1985)

O. A. No. ‘59 12805

BRETWEEN

Shri Bibekananda Chakraborty,

S/o- Shri Kushal Kr. Chakraborty.

Helper-[I,

O;’o-' The St. Section Engineer {Telecommunication)

N.F. Raflway,

Lumding. 4
..Applicant.

-AND-

1. The Union of India,
Through General Manager (P)-
iv.F. Railway,
Maligaon,
Guwahati-11.

2. ‘Ihe Divisional Railwav Manager,
N.F. Raifway, '
Lumding.

3. The Divisional Manager (P)
N.F. Railway,

T umding.

... Respondents.

_Ribeliomondn Ehohroborh =

|
i
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4.1

A

bt

DETAILS OF THE APPLICATION

Particulars of order(s) against which this application is made.

Tlus application is made not against any particular order but praying | for a
direclion upon the respondenis {o consider the case of the applicant for
appointment on priority basis in any suitable Grdup *C’ vacant post on
compassionate ground in terms of the railvavs letter dated 17.07.2000, on
senjoritv and prioritv basis alongwith other similarly situated Group ‘D’ recruitees
who are appointed subsequently after the appointment of the applicant on
compassiohate ground but thc; respondents have processed -the case of those
subsequent Group ‘D’ emplovees for appoiniment to the Group *C* cafegory in

the existing vacancies. under compassionate quota.

Jurisdiction of the Tribunai.

The applicant declares that the subject matter of this application is weil within the -

jurisdiction of this Hon ble Tribunal.

Limitation.
The applicant further declares that this application is filed within the period of

limitation prescribed under section-21 of the Admhﬁsttfatﬁ?e ‘Iribunals Act, 1985.

Fucts of the Case.

That the applicant is a citizen of India and as such he is entitled to all the rights,

protections and privileges as guaranteed under the Constitution of India. The

Sk edrom ennd o Chalraodboro g —



4.3

4.4

Vs

applicant is presently working as Helper Grade-II (in group D category) under Sr. |

Sectional Engineer ( Telecommunication), N.F. Railway, Lumding,
That it is stated that father of the applicant, who was a Railway cmployvec, had
retired on invalid pension due to medical unfitness on 16.07.1996. The applicant

being the elder son of Shri Kushal Kumar Chakraborty had applizd for

- appeiniment on compassionate ground in Group-Tll category. BRe it stated that the

applicant have passed Higher Secondary Examination in the vear 1989 as such he

has attained eligibility for appointment in any Cifoup-ﬂi' post in Railways.

- That vour applicant foliowing the call letter appeared in the suitability test

{written) on 17.11.1996 and viva-voce test on 19.11.1996 and accordingly
empanelled for appointment on compassionate ground to a Class-1il post ?vi‘sich is
¢vident from the letter bearing No. E227/11M/Comp (\§U~G:'oup-‘- ‘A" dated
16.11.1996.

A copy of the letter dated 16.11.1996 is enclosed herewith for perusal of

Hon’ble Tribunal as Annexure-1.

That it is stated that the Respondent No. 3 vide his letter No. E227/T/LM/Comp

‘in Group- D category post for appointment since vacancy in Group-HII category

Was not available. However, the applicant did not submit his opﬁon fér Qroup-D
category and started waiting for offer of his appointment in Group-III post which
may fall vacant in future.

Copy of the letter dated 29.04.97 i enclosed herewith for perusal of

Hon'ble Tribunal as Annexure-I1.

Bikelemmomdn Chodvalor,

| (W)/Option dated 29.04.1997, sought the option of the applicant for appoiniment



4.6

That vour applicant further begs to state that the Respondent No. 3 vide his letter
bearing No. E.’ZZI’APPH,«'LI\!L’Comp (W) Option dated 17.07.2000 again sought
option of the applicant for appointment on compassionatc ground in a group-D
Post, it is stated in the said letter dated 17.07.2000 the Railways ‘categorically
stated that willingness may be submutted eifher for temporary b‘r for permanent
absorption to the cadre of group-D post. 1t is also made clear in the letter dated
17.07 .7‘2000: that in case the applicant opted for temporary appointment then his
case for appomtment to Group-‘C’ post would be considercd later on as when
vacancies arises as per his turn and on being found suitable in the screening test -
and a declaration to that effect has been prescribad in the letter dated 17.07.2000,
the applicant accordingly submitted his option for tcmporary appointment to the
Group-‘D’ cadre, within the stipulated time. keeping it open that his case is liable
fo be considered as and when Group-‘C’ post is available as per the assurance of

the respondents. The applicant accordingly submitted his option on 26.07.20G0.

Copy of letter dated 17.07.2000 and option letter dated 26.07.2000 are

enclosed hereto for perusal of Hon’ble Tribunal as Annexure-I1I and 1V

respectively.

That the it is stated that the Railway in fact pursuant to the aforesaid declaration
appointed the applicant to a Group-"D’ post of Khalasi vide office Istter bearing
No. E/2274/ApptLM/Comp (W) dated 16.07.2001. The applicant accordingly

joined to the post of Khalasi on 27.07.2001.

_A copy of the appointment order dated 17.07.2001 is enclosed herewith

for pérusai of Hon'ble Tribunal as Annexure-V.

_Pibehommndo CMW&MA/ .,



4.7

4.8

LV /)

That it is stated that after the appointment to Group-‘D’ post a large number of
vacancies occuired in the Group-‘C' category under the DRM (P) Lumding but

unfortunatcly, the respondents never called upon the applicant for consideration

of his case for appointment in any Group-‘C’ category although the Respondent

No.3 has already appointed a good number of candidates subsequently in the
cadre of Group-"C’ post.

However, the Respondents No.3 again started processing the cases of

-similarly situated Group-‘D’ category <mpiQYecs who were subscquently

appointed on compassionate ground for consideration of their cases invGroup-‘C’
category. But the case of the applicant has been excluded for such consideration
for appointment to Group-‘C" category. It is further learnt from z;. rcliablc source -
that the cases of similarlv situated Group-‘D’ emplovess are being considered and
appointment orders have been issued shortly in their favour, appointiﬁg, them in
Group-"CY category, whereas, applicant heing genior in the cadre of Group-T)’
entitled to consideration for appointment on priority basis in Group-‘C’ post. But
the case of the applicant has been deliberately ignored from such-col’nsideration for

the reasons best known to the respondents.

That your applicant upon knowing such a move of the resPc;ndents submitted two
representations on 09.02.2005 addressed to the Respondents No. 2 and 3. In the
said representation the applicant interaliwstatéd that a few post of Group-‘C’
calegory hgw been placed under the disposal of the resppnde-nls No. 2 and 3 for
appointment of the candidates selected for appointment on compassionate ground
and as such he has requested to consider his case for absorption in Group-"‘C’

category. The applicant did not receive any replv till filing of this application,

‘however, applicant apprehending that, the process of such recruitment in Group-

_Sodkeliomonda WKD\AA@(}) .



‘C’ is in progress and the appoiniment letter have been issued in féx=our of other
similarly simated employees without considering the case of the applicant.
Another apprchension of the applicant is that, if ali the available posts arc filicd
up in the meanwhile in that event there will be no possibility on the part of the
applicant to get absorption in near future. therefore in the compelling
circumstances the applicant éas no other alternative but to approach this Hon’ble
Tribunal for protection of his vajuable and legal rights for consideration of his

appdinrmcntm Group-‘C’ post on compassionate ground.

Copizs of the representations dated (09.02.05 are enclosed hereto for

perusal of Hon'ble Tribunai as Annexure-VI.

4.9  That in the facts and circumstances stated above vour applicant has acquired a
valuable and legal right for consideration of his appointment in thg cadre .of
. Group-‘C’ category. |
4.10  That it is stated that the applicant has now come to learn from a reliable source
that the respondents have already éensidered and appointed Sri Bijoy De}f; Sanjib
Bhowmik, Ex Group D helpers under SSE Diesel to group C category but they are
;ubsequent recritees of group D cadre ﬁxxdm' cc-mpasisionate grounds then the
present - apphlicant vide ~ impugned appointment latter no
P277/1/LM/Copm/Nigroup C dated 24.2.2003, this is 0,;16 of the appointment
letter which was issued in favour of one of the can(ﬁdate named above under
compassionate ground. Besides the above appointment some more persons are
directly recruited in group C category recently mamely Joydeep Bhattacharjee,
Prasanta Das. Anup Dey. M.Sankar Kumar, Shib Sankar Saha. In the 3 week of -

~ Februaryv of ihis month, therefore vacant finding no other alternative approaching

1\/?)):/‘% elconaand on CZ\I\JG\NB@')% —
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this Hon’ble Court for redress'al of his grievances. .H is relevant to mention here
that the éppﬁcaxzt could not collect the orders of appointment of the above namca
pcfsons, inspite of his best cfforts, thercfore Hon'blc Tribunal be plcascd to dircct
the respondents to produce all relevant recqrds includihg the appointment orders

of the persons named above,

That this application is made bonafide and for the cause of justice.

Grounds for relief(s) with legal provisions.

For that, the applicant has acquired a valuable and legal right for consideration of
his appointment to the post of Group-‘C’ on scniority and priority basis and also

on compassionate ground. more so in terms of Railwavs letter dated 17.07.2000.

For thal, the Respondent No.3 in his letter dated 17.07.2000 specifically stated
that as and when Group-‘C’ vacancies are available the case of the applicant

would be considered for appointment in group C category.

For that, the respondents are duty bound to act fairlv in terms of their assurance

and conunitment as contained in the letter dated 17.07.2000.

For that, the applicant was empanelted for appoizﬁmeﬁt in Group-‘C’ post after
passing the wriften examination and viva-voce test way back in the vear 1996. As
such the applicant is entitled for consideration for appuiniment in group C post on
seniority and priority basis.

For that, the non-consideration of the case of the applicant in the process of
recruitment in Group-‘C’ category on compassionate ground is in violation of

Article 14 and 16 of the Constitution of India.

Srbelrompmdon Chokyoben - |



3.6  For that, the applicant has not been considered for appointment in the process of
recruitment in Group-‘C’ category in violation of their assurance given in the

letter dated 17.07.2000.

6. Details of remedies exhausted.

That the applicant states that he has exhausted all the remedies available to him
and there is no other alternative and efficacious remedy than to file this

application,

7. Matters not previeushv filed or pending with anv other Court.

The applicant further declares that he had not previously filed any- application,
Writ Petition or Suit before any Court or any other authority or any other Bench
of the Tribunal regarding the subject matter of this appHlication nor any such

application, Wit Petition or Suit is pending before any of them.

8. Relief(s) sought for:

‘Umnder the facts and circumstances siated above, the applicant humbly prays that
Your Lordships be pleased to admit this application, call for the records of the
ca'se. and issuc notice to the respondeitts to show cause 'as to why the relief(s)
) soﬁght for in this application shall not be granted and on perusal of the records |
and after hearing the parties on the cause or causes that may be show'n,»bc pleased

to grant the following rclicf(s): _

8.1 Thaf the Hon'ble Tribunal be pleased to direct the respondents to consider and

appoint the applicant in Group-‘C’ post on seniarity and priority basis on

‘ | Q/,Zl,&,&akﬂ\/\ﬂme{(‘/\ MM’Q"



oy, : . g9

compassionate ground with immediate effect, in the light of the selection and the

panel already declared cartier.
8.2  Costs of the application.

8.3  Any other relief{s) to which the applicant is entitled to as the Hon’ble Tribunal

may deem fit and proper.

9, Interim ordcr pfavcd for.

During pendencv of this application, the applicant prays for the following interim
relief: -

9.1  That the Hor’ble Tribunal be zplcased {o ubserve that pendency of this application

shall not be a bar to the Respondents to consider the case of the applicant for

?

appointment m Group-‘C

9.2 To direct the respondents to consider his representation in accordance with faw as

an interim measure.

This application is filed through Advocatcs.

11. Particulars of the L.P.O.

i} L P. O. No. o G §J6oq8

i) Date of Issue 18, 2.05

i)  Issued from G Po. Guwadvaly )
iv)  Payableat I B Po R ironkald

12. List of enclosures.
As given in the index.

Mta{&wp\ W&\&Joa’)ﬁ -
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VERIFICATION

1, Shri Bibekananda Chakraborty, S/0 Shri Kushal Nath Chakraborty, aged aboul
35 vears, working as IIclpcf—H bin the Office of the Sr. Section Lngineer
(Telecommunication), N.F. Railway, Lumding, do hereby verify that the
statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and
those made in ?Mag;’aph 5 are true to my legal advice and 1 have not suppressed

any material fact.

. And I sign this verification on this the L&’fday of February, 2005.
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To

The Diviaional Radlway. Manager(P).
N.F.Rallway - Lumd:l nge :

Respocted Sirej

Subi- Willingnoss for apptt.on comp.ground
. in Group-'D' post temporarily/bormanently.

Refi= Your lotter No, E/Q27/Apptt/lM/Comp(W)/bption
g dated A7,07.2K,

.‘..‘.
t In toforenco to your above cited lottor, I beg

-submit my option for Group-D job temporarily, Tho
deglaration ia furnished hol 1n the proacrlbod format:

" D...__.ARAT.T&'!';

. I Shr{ g a_agga Chaggghg g!' son of
, . Ex, CCQAG;ndo-I undor
__ékgm_ing_ do hereby delare that I am fully aware of
the fact that due to non-.vailabllity of vacancios in

_ Group-c category. 1t will take long timo to get apptte.
in Group-'C'

post (subjact to my passing in the suitabil4ty :
tost). o ‘ |

Theroforo. to ovorcomo my financial hardships, T anm

vwilling to accept Group-'D' Bob temporarily.
I also doclaro that X ahall havo no cholce on the GreD

post and placo of posting which will bo offerod to mo by the

Admn. as porx availabxlity of vacancy.

(a) Date of doath of thc ax-omployee- Date of fncapaciateda
L 15 07-199

(b) Whothor scroened Or not = Screened.

Yourg faithfully,

i by 2 *
: R ’ \/:‘D-k’( ~ ‘Q\C‘V\“ (AW r'l"' /V-M/. o1 l"' B 4 g ‘ .
K . 1] ¢ Lo,

) 7 . ‘,/"
Dated Lumding‘ ! AS‘.;\'\ O'(. \9(\“\'.'. ,1’§(\."\'/ ! /“/r {{‘ ./"‘./I A, (l/ . ._/
mtum%‘ : IY’V' K?CC/(;" _’", (1'\'\(’!'\,-} I (‘ // . v ",
P : ot o ‘ .
@); RN »
4 “‘3;




P Qg ABEY T AnNexueE

, Office, of the
' Divl.Railwgy Manager(p).

Office Note., Luma.;mu,DLd K;/ }/)OOI

LIC).L/227/ 7npptt/LM/C0mp(W) o O

DJ.vi.a..,onal Ra.].lway Manuoer/Lu.adlng has ak)ru cved ofi the follow-
UKJ cases for appointment on comnass;Lonaté w 1G5 ag a.m.;t. Class—-1v

POst as ;. J/_Q‘l/\ Deptt. .

under . ~-.....s?.f)1_,D é:&%- ﬂ@]v}-q_ om‘(.’.t:[;-...-_., Tf. e e

’
Hama of the. \_cmdlqate with r‘athef . Cominu~ <§LC o< !blth as por
alne  and dqolt natlon and .;tatlcn.-. 1o mty. - school leaving certi-
——— e -_;L’ = ""- S P ITS R e L Ll\_dte/AffquaVlL
Y. .—.4*._ - . - M,_‘,..-._’ P N P S o « it \ i B
ollrl/emt/Ha,.s..., f‘?) 1 lOC 1’% 'IQ\’ﬂCtQ UK . SRe _' ?O

cha|Rmiakardy S/o 5!2?. lkRushad Natlz '
ek aloarh

//

In such (;(*L /CY” l‘f% u%dﬂ/‘l Sg/

“s o.u a oCintmé cn compas"luut.ﬂ gfuunds appoiit
ment may be made' pending verifizaticn 'cf chucactar and' antccc.d(,nt_a
Lo minimise” the hardship of the- deceased/incanaciated Rly.cinployee
in tering of cPo/mm' D, o.m,.gsc,.,/ 8L/1(W) Ctd.5=3-78 6 DI/ Ll \.'leg.

N
T
W~<
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C e v ———

fp e, QA DAS/her madiizal ¢ rLJ.LJ..c:dLQ Hee 329 /(‘”___”’____
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_ POL Apptt. agaln:.t mLssing \.a..c.s - IF fis: sing L.mployee appesars
in luLCl clate t.he sc.rv:.ce.: of the candiGate will be terminated.

s N ) .
: . X . .
. t a0 ’ P N /
. N . . . f
' o . . . . . .

£ -

-

/“

for Divl.Railway Manager(pP)

',upr to Q-/a q% o o Lo U.c.ung.iay,Lumdlng
1) . \ / N ‘ . C-u‘c at roffice will ta:e. (further n/ac--
cica” rC“J‘lLQJ-“Q the matteér “fer giving .Zocrmal aspointiment. Two churactor

certificates from two Gazetted cificers are also 2nclosed together

wizh _the abovc medical certificate etc. for inforination and n/asction.

) Ql?L“l/»H‘c/Nlreb ) loc,l&vma'*no{a Ql/\{'LK)OC\_(YUI dt o“mc

| 5/0,D40, 140 Latg & nJ'tchhquLl q,vxxkchx . -
- BX. CC_(-—_/(i’)n . ﬁfa Wjjt(r%lc M;q e -
By S T L./L‘,ll (S N A 5} l-o C-o Qolnm\d .- .
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e h She s 4 4 e 4 e s e e -

-<nclo 1= 1) One Medical certificate .ic 29 TR ITY
. . -~ . (\ . C _I‘:_/ DS ’{ 3
' "~ 2). Two charucter certificates. / | H :

3) A ccpy of saghool certiiicate

- Or Affidavit. ' /?)
4) Passvort size E-lctonams OL tho “f"/\ )
o iioove named.
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The Divisiona| *Rziilwuf M
N.IE Railway, l.umdin‘g.

Sub: - Prayer for appointment ':'lgu'ili'sl Croup *C’ vac
Clml\'mbor(y, I—IQI}_);cr—H, under SSE/'l‘clc/Lumding.

Rcspcglcd Sir,

With duc respect and humble submission
following few lines for favour ol your kind perus

That Sir, I' qualificd in

Group *C’/ ‘A’ dated 16-1']l-l996.
That Sir,
of vacancies in

1997.to which |
treated as fing),

near’ future vide

That Sir, snnlwscc]l:clfiiy. vide Icl{'(cr_r' No. I.T:‘/227_//\ppu/l‘l\/1/(‘nm
5 Was sought for to aceept a Group 1y jub ¢
pPermancntly, [ haye ‘opted for' /‘-lc:hpbra;r,y

L7-7~20()(), willingne

that I shall be considered: for appo

as per my turn, A copy of .thb Declar

That - Sir; on‘rcci:h?l of
temporarily, |
enclosed. * .

I' asked' (o oi]’er

had expressed my.

. P

anager

R

-my “declaration accepting
Was appoitited g

Now; jt-is '~undcrst‘()o"d that 3 fey

under your king disposal

and: these posts
us aside who are much mox:c-écnidxj o the
look into this serious maltter and byj

lhe'-_suitabili(y lest in conn
Group C’ Post on com i'assionaic
I !

1 | dblion for appoinuﬁcnl
.absorption as Diese| Khalasi; as i Was not possible 1o absorb mc in Group-
letter ‘No.E/227/l/l;M/Comp (W)/Option

unwillingness: a5 the

intment to Group- *C* later ag
ation is enclosed for

s-Khatashi under Sr.DS'l'E/U\flG temporarily,

V' Posts in Grotip-C” have been placed
are being filled up by junior candidates
m: So, | fervently

-1 ANNEXURE -0 (5

ANCICS---Ciun of Sri Bibekananda

I 'would like 1o inform you through the
al and sympathetic orders,

cction with appointiment in

'gfp'und as djrcclcd under l€/227/l/LM/Comp (W)-

and in Group *D* fipal
' ‘C* Tor want
dated 29-04-
option once exercised would he

P (W)option, dated
ither temporarily or
clear umlcrstanding
and when vacaneies arise
ready reforence,

acceptandée’ with (e

D appointment
copy

Group

vacant
s eaving

Kindly

request your honoyr lo

ng justice to US 48" you can rethink about the issue or
alter this being the Divisional 1euq S0, you are humbly requested 1o Kindly absorly me
i Group- *( and for (hig acl:nl’_y_uug‘;l:iu’d-ptrusul Ushadl remain ever thanktul (o you. |

look forward
LEocl; - Ag stated.

Dated at Lumding,
The 09-02-2005.

Lo your swilt and justificed

action,

Thanking you Sir.

Yours faithfully,
/r/“x%(wi o sv\»l\d,,-.. f';"/’\n- ':'-.',_w hoa
(Bibekanandy Chak raborty)
Fielper-1t/Under 55 SN

o

W
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N
2

I

e Ty N,
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‘The Divisional Ra‘iﬁway Manager (P),
N.F. Railway, Lumding.’

Sub:- Prayer for appuiﬁtmcni against Group ‘C’ vaczinjmies—--casc of Sri Bibekananda
Chakraborty, Helper-11, under SSE/Tele/Lumding,
' . . i c . B
. Respected Sir, .

* With due respectiand hiuhbié submission I would fike to inform you through the
following few lines for favour of your kind perusal and sympathetic orders.

That Sir,’ [ qualified in the suitability test in conncction with appointment in
Group *C’ Post on compassionate- ground as dirccted under 1:/227/ VEM/Comp (W)-
Group ‘C’/ *A’ dated 16-11-1996. '

o

]

- That Sir, T asked to"ql‘fcr.;oplion for appointment and in Group ‘D" final
absorption as Dicsel Khalasi; as it was not possiblc-to absorb me in Group- “C" for want
ol vacancics in ncar future vide letter No.E/227/1/LM/Comp (W)/Option dated 29-04-

1997.to which | had expressed my unwillingness; as the option once excrcised would he
treated as final, S

‘That Sir, suhszuqu":cmly vide fetter Nu.lfiiZfZ?//\ppl‘l/l,M/(,'ump (W)option, dated
A7-7-2000. willingness was sought for 10 accept a Group ‘D’ job cither temporarily or
permanently. | havs-opted for ‘temporary acceptance’ with the clear understanding
that 1 shall be considered for appointiment to Group- *C™ later as and when vacancics arise
4s per my turn. A copy ofithe Declaration is enclosed for ready reference, .

That Sir, on' receipt of . my declaration accepting Group *DD’
temporarily, | was appointed ds Khalashi under ‘St.DSTEN
cenclosed. o T

appointment
MG temporarily, copy

|

Now , understanding that a few. posts in-Group-‘C* have been placed vacant under
your'kind disposal for appointment of candidates sclected on compassionate ground, |
fervently request your honour to kindly absorb me in Group- *C” and for this act of your
Kindness [ shall remain ever gratelul to you. B

Encl: - As stated. Yours faithlully,

Dated at Lumding, - ~/'“)/« (o
The 09-02-2005. - (Bibckananda Chakraborty )
Tl -Helper/l/Under SSEATTMG

s ' i e ’/
cTovcevgele () bz oo



